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INTRODUCTION

I, the Chairman of the Standing Committee on Urban Development (2013-
2014) having been authorized by the Committee to submit the Report on their behalf,
present the Twenty Ninth Report (15" Lok Sabha) on the action taken by the
Government on the recommendations contained in the Twenty Sixth Report (15" Lok
Sabha) of the Standing Committee on Urban Development on “Role of Central Public
Works Department (C.P.W.D.) in checking unauthorized occupation of government
land and colonies and evaluation of their performance in maintaining Government
buildings” of the Ministry of Urban Development.

2. The Twenty Sixth Report was presented to Lok Sabha on 29 August, 2013.
Replies of the Government to all the recommendations contained in the Report were
received in 9™ December, 2013.

3. The Standing Committee on Urban Development considered and adopted this
Report at their sitting held on 12 February, 2014.

4. An analysis of the action taken by the Government on the recommendations
contained in the Twenty Fourth Report (Fifteenth Lok Sabha) of the Committee is
given at Annexure-V.

5. For the facility of reference and convenience, the
Observations/Recommendations of the Committee have been printed in bold letters
in the body of the Report.

NEW DELHI;

SHARAD
YADAV_12 February, 2014
Chairman, 23 Magha 1935 (Saka) Standing Committee on
Urban Development

(iv)



CHAPTER |

REPORT

This Report of the Standing Committee on Urban DeMepment (2013- 2014) deals with

the action taken by the Government on the recommeradions contained in their Twenty
Sixth Report (Fifteenth Lok Sabha) on the subject Role of Central Public Works

Department (C.P.W.D.) in checking unauthorized occpation of government land and

colonies and evaluation of their performance in maitaining Government buildings”

which was presented to Parliament on 29 August, 261

1.2

(i)

(ii)

(iii)

(iv)

Action Taken Replies have been received from éhGovernment in respect of all
the 14 recommendations contained in the Report. @se have been categorized

as follows:

Recommendations /Observations, which have beatcepted by the Government.
(Chapter II):

Recommendation Nos. 3,4,5,6,10,12,13 and 14 (Total -08)
(Chapter-II)

Recommendations /Observations, which the Comrtiee does not desire to pursue
in view of Government's replies. (Chapter-Ill):

Recommendation No.- Nil (Total -Nil
(Chapter-Ill)

Recommendations /Observations, in respect ofwhich replies of Government
have not been accepted by the Committee (Chaptey):

Recommendation Nos.1, 2, 7, 8,9 and 11 (Total -6)
(Chapter-1V)

Recommendations /Observations, in respect of hich final replies of the
Government are, still awaited (Chapter-V):

Recommendation No. - Nil (Total —n)l

(Chapter-V)



1.3 The Committee desire that specific replies toheé comments contained in
Chapter-1 of this Report may be furnished to them &the earliest and in any case, not

later than three months of the presentation of thiskeport.

1.4  The Committee will now deal with the action takn by the Government on some

of their recommendations in the succeeding paragrdys.

Recommendation (Serial No. 1)

Need to arrest delay in execution of Projects by GND

1.5 The Committee had recommended as under:

"The Committee note that CPWD was conceived to takie public works ranging from
irrigation facility and bridges to public housingdagovernment buildings. Over the years the
responsibilities and jurisdiction of CPWD got régakd, however, the basic activity of civil
construction still remains its raison d’étre. Thegamizational structure and practices have
also evolved largely to address the requirementexefuting these construction projects.
Compliance to envisaged timelines is one of thetnmegortant elements of service delivery.
The Committee observe that an Office Order issuehbief Engineer of South Western
Zone dated 1st January, 1980 has defined the tmade-gor various activities related to
Planning and execution i.e. 21 months. HoweverGbemittee are unhappy to note that a
large number of projects do not adhere to everethiese frames and there are inordinate
delays in various project related activities. Vasoclients of CPWD examined by the
Committee emphasized the need to arrest delays.Cbmemittee observe that CPWD has
executed 125 major Projects during the last temsydidhe Committee are surprised to note
that out of 125 major projects, information on odly2 projects are available with CPWD.
This clearly reflects the casual approach of CPWmnaintaining data of the projects being
executed by itself. Out of 102 projects the Comemitbbserve that only 46 projects (less than
50%) were got executed in time. 28 projects goaykl for one year, 14 projects got delayed
for two years, 5 projects got delayed for threeryea projects took four years, one project
took five years and one project up to six yearsge dalays in completing the projects in time
is on account of varying reasons, which includeagleh approval of drawings from local
bodies/statutory clearances, delay in finalizawbriunctional requirements by users/clients,
frequent change in scope of the work, non-availgbbf encumbrance free site, non-
availability of budget/funds, local disturbanceadhbwveather, sometimes delay in mobilizing
requisite materials/manpower/machinery by the Gamdrs, vacant posts of staff and
officers, etc. Career stagnation of Officers isoasother reason for delay in completion of
the projects. CPWD informed the Committee that €astagnation brings down the morale
of staff/officers which affect their output both terms of quality and efficiency. The
Committee wish to recommend that the clients shbeldonsulted in each and every stage of
drawing so that there remains no scope for freqaleamges in the drawing of the projects. At
the same time they also want that clients, too,ukha@ooperate fully with CPWD in
finalizing the projects in time and do not make eniail changes in the on-going projects. The
Committee also wish to recommend that budget shoatdbe a constraint for the Projects.
However, the Committee are happy to note that thiéhrecent cadre review approved by the
government, the problem of stagnation is likelyb® overcome to a great extent. The
Committee hope that CPWD would implement the rdgdreld cadre review at the earliest
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to arrest the shortage of manpower so that theysleta executing the Projects could be
reduced and time-line could be adhered to."

1.6 In its Action Taken Reply, the Ministry haststhas follows:

"The instructions have been issued vide para 1 mfieXure Bto all concerned CPWD
officers that the clients should be consulted icheand every stage of drawing so that there
remains no scope for frequent changes in the drawifithe projects. An O.M. has also been
issued by MoUD vide para 12 of Annexure Y thatmise too, should cooperate fully with
CPWD in finalizing the projects in time and do moake material changes in the on-going
projects and that the budget should not be a ainstfor the Projects. Cadre Review in
CPWD has been implemented and all required stepbeing taken to complete the Project
in a specified time limits."

1.7 The Committee note that in pursuance to their recomrmendations to reduce
delays in executing the projects of CPWD, CPWD hasnformed that necessary
instructions have been issued to all concerned CPWa@fficials that the clients should be
consulted in each and every stage of drawing so thahere remains no scope for
frequent changes in the drawing of the projects. ArDffice Memorandum has also been
issued by Ministry of Urban Development in which ithas drawn the attention of all the

Ministries/Departments and Autonomous organisationgowards the recommendations
of the Committee and requested to take note of thesand take necessary action for their
implementation. It has also requested the Departmeas/Ministries to cooperate fully

with CPWD in finalising the projects in time and donot make material changes in the
ongoing projects. The Committee strongly feel thatmere issuing of Office

Memorandum will not serve meaningful purpose ratherit should be followed by sincere
pursuance at the highest level, periodic monitoringand follow up action there on.

Therefore, the Committee desire the Ministry of Urlan Development/CPWD to pursue
the matters vigoursly and take concrete action toee the acutal results and apprise them
accordingly. The Committee also note that the Minisy has not replied about the non-

availability of information on all the projects during the last 10 years. The Committee
desire that the above information may be sent to #m within three months of the

presentaiton of the Report.

The Committee also desire the Ministry to furnishaction taken about the
availability of budget for all the projects, so thda no project suffer for want of budget
availability.

Recommendation (Serial No. 2)

ENCROACHMENT OF GOVT. LAND AND COLONIES

Need for Specially designated manpower for removingncroachment and issues related
thereto

1.8 The Committee had recommended as under:

"As per chapter 10 of the maintenance manual ofR®/D, it is responsible to prevent and
remove unauthorized construction and encroachmemarinear all the Govt. buildings
standing on the land and the land underneath apdrigmant thereto along with the land
under road, parks, toilets, play grounds situatadgovt. colonies come under the
administration of the CPWD. The Committee are a&tnto note that the total area of
Government land under encroachment in all the Statel Union Territories of India has
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been increased from 193434.56 sg. mtr. in the mofhtMarch, 2013 to 3,10,819 in the
month of August, 2013. Even then the Ministry waaintaining that there was no new
Encroachment. They are surprised to note that timesivly’s reply is based on surmises and
guesstimates and hence caution the Ministry to beemaigilant in future while furnishing
replies to a Parliamentary Committee.

The Committee were informed that there is no spigctesignated manpower/task
force available with CPWD for checking unauthorizeztupation of government land and
vacating the encroached land. The Committee arecanvinced with the reply of the
Ministry. They were given to understand that urthermanual of CPWD, this duty is cast on
the Junior Engineer/Assistant Engineer concernieds hot understood to the Committee
when Junior Engineer and Assistant Engineers arg lshund where from the question of
having no designated work force comes. AE/JE ispssg@d to detect and verify the
encroachments within the premises and report tedibrate of Estates. Directorate of Estates
is supposed to cancel the allotment and evict telst and CPWD to demolish the
unauthorized construction. The Committee are of Mleav that if the concerned Junior
Engineer or Assistant Engineer performs his dubiesestly and diligently, then it will
become impossible for the encroachers to lay oiibwernment land. For this they could get
the assistance from RWAs who will report the mattieencroachment JE/AE and the JE/AE
may swing into action forthwith.

The Committee want RWAs to report such cases atanigest opportunity. They are
of the view that the encroachment should be nippetthe bud. Encroachments on vacant
land are to be removed by Estate officer undePtnglic Premises Eviction of Unauthorized
Occupants Act 1971 with the police help. All EEscharge of maintenance are declared as
estate officers under the Public Premises Eviabbonauthorized Occupants Act 1971. The
Committee are distressed to note that CPWD is eing required assistance in right time to
remove the encroachment from police and local aitié®. In some cases even after vacating
the land, the encroachers manage to occupy theagaic. The CPWD find hard to have its
own task force to prevent the unauthorized occopa#ind vacate the already encroached
lands on account of limitations of handling Law &der problems. The Committee have
come to know that Government of Delhi has createxlila-divisional level Special Task
Force to check encroachment in public land. Thesistance is being obtained whenever any
new encroachment is noticed. In other cities syple bf special task force does not exist in
line with the Delhi Govt. However, to the utmostmise of the Committee, CPWD is still
satisfied with the existing mechanism and doesreguire any new institutional mechanism
to deal with the menace of encroachment. In vievthef above, the Committee strongly
recommend that CPWD must constitute a Special Faske in all the zones and empower
them with all necessary powers and equipment'srewgnt encroachment and vacate the
already encroached land. For obtaining assistamee the police and local authorities the
Committee strongly recommend to take this mattehéhighest authority and an executive
order might be issued in this regard so that tihenmo difficulty for seeking help from the
police and civil authorities. The Committee areajssen to understand that CPWD does not
maintain data regarding encroachment and recovesfe§&sovernment land. They are
surprised that in the absence of data how CPWD suithe to know about the extent of
encroachment. The Committee, therefore, recommead GPWD should develop its own
data base with regard to encroachment with the dfediedicated staff as early as possible.

The Committee are continuously insisting on theessf fixing Responsibility on the
Officer concerned whose negligence has resulted erncroachment. Even today the
encroachment is taking place otherwise it was msisiple for the Ministry to furnish the
revised figures of area under encroachment to tmarflittee. But, the Ministry is reticent on
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the issue and tries to downplay the entire matyestating that since the encroachment dates
back to 10 to 20 years, it is not possible to fie responsibility. The Committee are not
satisfied with this explanation of the Ministry. @hare of the view that 10 to 20 years period
is not such a long period where concerned officerdd not be identified and located. The
Committee insist that the Ministry should fix regspibility in those matters after digging the
old cases and if the connivance of officials isvedy a deterrent punishment should be
inflicted. A status report in this regard may bémitted to the Committee within three
months of the presentation of the report. They almmmend that the CPWD should
maintain data regarding action taken in this regard

1.9 In its Action Taken Reply, the Ministry haststhas follows:

"It is submitted that in the month of March 2013Anea of 193434.56Sgm was intimated on the
basis of data available in the directorate at timé by recording a certificate that full extent
Area is being collected from the field formatiofifiis encroachment area was in three cities of
Delhi, Mumbai and Sikkim. Copy of the same is eselbas Annexure-Qater information on
encroachment in a few more cities i.e., Kolkataclho, Indore and Shimla was received from
field-formations and in August 2013, the Area 000819.95 sgm was intimated with details
However no fresh Encroachment was reported aseer ¢tom details of 310819.95 sgm area
which was also sent with the reply. All the enctoaent was old one.The instructions have been
issued vide para 2 of Annexure B to all concernBd\D officers to encourage RWAS to report
encroachment on CPWD land. Special Task Force ihibws been formed by the Govt of
Delhi. Similar task forces can be constituted ineotstates and provided necessary power and
resources to prevent and vacate the encroachmantalking up this matter at highest level and
issue of executive order, Action is being takenasaiely. Office Memo has been issued to all
Additional Director Generals of various sub- regiai CPWD as per para 2 of Annexure tB’
develop their own data base with regard to encroacih by deploying dedicated staff as early as
possible. Office Memorandum for constitution of tbemmittee for fixing responsibility in
respect of encroachment has already been issuedNod 3/1/2012-W-I11/Vol. VIII/858 dated
15.10.2013 attached as Annexure D."

1.10 To prevent and vacate the encroachment of Gavenent land coming under the
purview of CPWD, the Committee had recommended (il take assistance from RWA,
who will report the matter of encroachment to JE/AE and JE/AE may swing into
action.(ii) CPWD must constitute a Special Task Fare in all the zones and empower
and equipments to prevent encroachment and vacatéé already encroached land (iii)
for obtaining assistance from the police and localuthority the Committee had
recommended to took this matter at the highest leYeand an executive order might be
issued in this regard so that there was no difficties for seeking help from the police
and civil authorities. (iv) CPWD should develop itsown data base with regard to
encroachment with the help of dedicated staff as d§ as possible.(v) the Committee
insisted to fix responsibility in those matters afr digging the old cases and if the
connivance of officials was proved, a deterrent pushment should be inflicted and the
status report should be submitted to the Committeewithin three months of the
presentation of the report. The Committee are surpised to note that CPWD has not
taken any concrete action in this regard except tthe points that instructions have been
issued to all concerned CPWD officers to encourag®@WAs to report encroahcment on
CPWD land, Office Memorandum has been issued to afdditional Director General of
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various sub-regions of CPWD to develop their own da-base. The Committee deplore
the routine nature of replies furnished to them intead of taking of any concrete action
thereon. With regard to constitution of a special &sk Force in all the Zones the
Committee are concerned to note that CPWD has trietb escape its own responsibility
and tried to mislead the Committee by stating thasimilar task forces can be constituted
in other States. In pursuance to the recommendatiorio take up the matter at the

highest authority for seeking help from police fore and civic authorities and issuance of
an executive order thereof, the Ministry has remaird silent.

Pertaining to fixing up of responsibility, the Committee are disappointed to note
that till date only an O.M. has been issued on 50ctober, 2013 for constitution of a
Committee.

Keeping in view the above reply, the Committee depte the casual and
lackadaisical approach of CPWD in dealing with theserious menance of encroachment
of Government land. Therefore, the Committee wish d reiterate their earlier
recommendations and desire the Ministry to adopt seus approach and take necessary
action at the earliest under intimation to them. The Committee also desire the Ministry
to furnish a comparative data on encroachment of Geernment lands under the
purview of CPWD before and after presentation of tis Report. This data may be
furnished within three months after presentation of this Report and may continue
thereafter at periodic intervals.

Recommendation (Serial No. 3)

Court Cases

1.11 The Committee had recommended as under:

"The Committee observe that the CPWD guidelinesclvi@mpower JE/AE to carry day to

day inspection to verify all the construction goioig in their locality and to take immediate

steps to stop or demolish the construction arébaitg followed in a true spirit to prevent the
encroachment in the first instance. As a resulprasent 310819 sg. mtr. land is under
encroachment and there are 39 count cases pendirggieus Courts. The Committee feel

that this is a serious issue and requires parti@attantion of the Government. The Ministry

may advise their lawyers to impress upon the Comeotsto give adjournments on flimsy

grounds so as to secure speedy judgments. The Gtaarare of the view that the interest of
the encroacher lies in protracted litigation whettould be resisted with full force. Regarding
Public Premises Eviction of Unauthorized Occupafts 1971, the Committee want to

reiterate their earlier recommendation that Govermimmay consider to fix a time line for

deciding such cases in order to ensure that Unsloup elements do not make use of the
system."

1.12 In its Action Taken Reply, the Ministry haatst as follows:

"Directions have been issued by MoUD vigara 14 of Annexure Yo Law Ministry to
advise its lawyers to impress upon the Courts magfite adjournments on flimsy grounds so
as to secure speedy judgments in court proceedimgsemoval of encroachment on
Govt./CPWD land."
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1.13 The Committee are happy to note that Directies have been issued by MoUD to
Law Ministry to advise its lawyers to impress uporthe Courts not to give adjournments
on flimsy grounds so as to secure speedy judgmeritscourt proceedings for removal of
encroachment on Govt./CPWD land. However, the Minisy has not replied about the
fixing of specific time-limit for disposal of the ©urt cases. Tlherefroe, the Committee
are of the firm view that along with the directions periodic monitoring of the cases by
the Ministry is required, to prevent adjournments an flimsy grounds. The Committee
also desire that the Ministry of Urban Developmentshould pursue this matter at the
highest level of Ministry of Law & Justice so thatcourt cases can be disposed of in a

fixed time so that unscrupulous elements do not makuse of the system.

Recommendation (Serial No. 6)

Need to Rationalize Cost Estimates of its ProjectypCPWD

1.14 The Committee had recommended as under:

"The Committee observe that cost estimate of ptejecdertaken by CPWD is on higher side
as compared to other agencies. In response tcCPWID has clarified that all public sector

construction agencies throughout the country a@tVD standard rates only for preparing
estimates and then they add their margin over RWD being the Government agency
without any commercial interest does not add anygmatself and hence CPWD estimates
are lower than the other agencies. However, theritiee while taking oral evidence of the

representatives of other Ministries such as Homfii, Human Resource Development,
Commerce, Health and Family Welfare and Departnoémersonnel and Training came to
know that cost estimates of projects executed bWDRwvere very high in comparison to

other agencies. Even then they will have to awhesé projects to CPWD only because it
being a Government Company. The Committee do ragmdhe CPWD version on the issue.
Being the only agency responsible for executingower projects of Government of India, the
Committee strongly recommend that CPWD should peepaorrect and cost effective

estimates of the projects lest the clients do pofar cheaper alternatives.”

1.15 Inits Action Taken Reply, the Ministry hetated as follows:

"With regard to imputation that CPWD estimates aegy high in comparison to other
agencies, It is submitted that CPWD can offer dJgecomments and take necessary action if
such estimates are provided to CPWD directoratexaminations. On the contrary, CPWD
has been pointed out undue inflations/ inconsisésnin the cost estimates of various PSUs
attached within various SFC/EFC memos received tbfori comments. A list of such
comments pertaining to cost estimates of a few n@jgects are given as under:-

C/o Dr. Ambedkar National Centre for Social JusbgeM/s. NBCC.
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Proposal for Renovation, Modernization and Augmigoreof training infrastructure by
NPTI.

C/o permanent Campuses of the 10 new NITs by Mig&tbn Consultants India Ltd.

C/o Rajsawa Bhawan National Tax Headquarters ot.Gdwndia for Ministry of Finance by
DRDO.
The copy of comments on above projects are enclasémnexure ‘E’

It is also submitted that the comparative studyactual cost of construction incurred by
various construction agencies and by CPWD on simntarks/Projects is more relevant than
mere estimates. Such an exercise, if undertakem,reaeal true picture about the cost
effectiveness.

Nevertheless Direction has been Issued to all coede as per Para 3 of Annexure ®
prepare cost effective and correct estimates opralfects so that the clients do not opt for
cheaper alternatives in their projects.”

1.16 The Committee are happy to note that directims have been issued by the MoUD to
prepare cost effective and correct estimates of affrojects by the CPWD so that the
clients do not opt for cheaper alternatives for the projects. The Committee are of the
firm view that comparative studies of actual cost bconstruction incurred by various
construction agencies and by CPWD on similar work§&rojects should be conducted at
the earliest and at the same time results of suclomparative studies should be made

available to the client organizations so that thego not opt for cheaper alternatives.

Recommendation (Serial No. 7)

Dual Control of Engineers in Client Organizations

1.17 The Committee had recommended as under:

"The Committee also came to know during the oratlewe of the representatives of the
Ministry of Home Affairs that major repairs and mi@nance of North Block are done by
CPWD themselves without consulting them regardiogoa plan of maintenance for the
coming years. As such, the CPWD does not keep tinesty in loop with regard to repairs
and the maintenance. The Committee have been egdprithat engineers of C.P.W.D. are
not answerable or not under the control of cliemgaaizations. The Committee have been
given to understand by CPWD that technical contblengineers under the hospital
authorities or client organizations are administedy infeasible and undesirable as a number
of administrative, technical and financial issues mvolved. However, the Committee are
not convinced with the view of the Ministry that st@f the issues are sorted out during the
weekly meetings/rounds taken jointly with hospigalthorities. Therefore, the Committee
strongly recommend that CPWD Executive engineeulshbe placed on the strength of
hospital staff /Ministry concerned on the pattefiechnical posting of engineers in army
15



infantry battalions. Confidential reports of thesdficers should be written by both
administrative as well as technical Heads viz., ia&dSuperintendent of the Hospital and
their superior officer in CPWD. This will ensurettez interface of CPWD  engineers and
client Ministries to arrest delays in executing twerks and accountability of CPWD
engineers."

1.18 Inits Action Taken Reply, the Ministry haated as follows:

"CPWD like all other government departments/ orgations follows, on mandatory basis,
Performance appraisal reporting system and rul#ssiregard framed by Department of
personnel & Training, Govt of India. It prima fa@ppears infeasible that performance of a few
officers (who work, inter alia, for hospital mainence) out of the total in the same category is
appraised by adopting a different system. In aNegopment departments /organizations, the
reporting and reviewing of performance are donestygerior officials of that organization. If
client organization desires to have control, thieeytcan have deputation/ en-cadre posts of
CPWD officers with them."

1.19 During examination of the subject, the Committe were apprised that major
repairs and maintenance of client Ministries were bing done by CPWD without
consulting them. Engineers were not answerable orat under the control of client
organizations. As a result, many client Ministries were dissatisfied with the
performance of CPWD. In view of the back drop, theCommittee had desired that
CPWD executive engineer should be placed in the singth of hospital staff/Ministry
concerned on the pattern of technical posting of eineers in army infantry battalions.
Confidential reports of these officers should be wtten by both administrative and
client Ministries. In response to this the Ministryin its action taken reply has expressed
unwillingness to take desired action. However, it &is been stated that if client
organizations desire to have control, then they cahave deputation/en-cadre posts of
CPWD officers with them. Tlhe Committee do not agee with the replies of the
Ministry. They are of the strong view that if dual control of engineers is feasible in
Defence Organisations then this can also be implemied in the case of CPWD and
other client organisations. The Committee reiterateits earlier recommendation that
engineers in all the ranks should be placed on th&trength of client Ministries on the
pattern of technical posting of engineers in army rifantry battalions. Confidential
reports of these officers should be written by bothadministrative as well as technical
Heads viz., Medical Superintendent of the Hospitand their superior officer in CPWD.
This will ensure better interface of CPWD engineersand client Ministries to arrest
delays in executing the works and accountability o£EPWD engineers.
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Recommendation (Serial No. 8)
Need for Single Unified Agency for construction andnaintenance of

Hospitals
1.20 The Committee had recommended as under:

"The Committee have been apprised of the statusadhtenance of hospital buildings like
RML hospital, Safdarjung hospital, Lady Harding Med College, Kalawati Saran, CGHS
wellbeing centres maintained by CPWD in terms ofgiBeering maintenance and
housekeeping maintenance. The Committee have a0 informed about the problems in
the Govt. hospitals e.g. broken taps in the tqilsteortage of water, chocking of sewer,
leakage etc. The Committee were also enlightenatl ith Govt. hospitals interruption to
various services is frequently being caused by rotgencies which are engaged for
construction of new buildings by the Ministry of &th & Family Welfare. It is observed by
the Committee that in the last few years, there een addition of new buildings in the
various Hospital campuses (like PGIMER in RML HdahiVMCC & SIC in Safdarjung
Hospital). The sewerage disposal of these new ingidis also connected to existing
sewerage system maintained by the CPWD. This leadscasional overflow of main sewer
line. CPWD is facing problems from users as thegwhwastes like cloth, refuse, cotton, etc.
direct into the toilet, gully taps etc. resultimgthe choking of sewer lines etc. Therefore, the
Committee are of firm view that there should be amefied agency responsible for
construction and maintenance of Govt. buildingsytGHospitals and residential colonies. In
case of more than one agency being involved incthestruction and maintenance works
there is an urgent need to have a proper and m#embordination amongst all such agencies.
The Committee are surprised to note that manuaC®B¥WD prohibits them to take up
maintenance of that building which has not beerstanted by CPWD. The Committee feel
that this rigidity will affect the maintenance waastkd thereby hurting a common man. Hence,
the Committee want the Ministry to ensure that resiance of any building may not be
withheld on account of rules and if there is a nesedh rules may be suitably amended.”

Reply of the Government

1.21 Inits Action Taken Reply, the Ministry haated as follows:

"a) Directions have been issued by MoUD vp#ea 11 of Annexure Yhat there should be one
unified agency responsible for construction andmesiance of Govt. buildings, Govt. Hospitals
and residential colonies and in case of more tmEnagency being involved in the con Direction
have been issued by MoUD vide para 11 of Annexutkat there should be one unified agency
responsible for construction and maintenance ofeguwent buildings, Govt. hospitals and
residential colonies.

b) CPWD has a mandate to undertake constructioaintenance etc. of all
government buildings of various Ministries/ Depagtits of Govt of India. CPWD is bound
to do the same as per GFR 126. The various MiesstDepartments who do not have a
construction wing of their own are bound to getirttednstruction works get done from
CPWD. Such a situation arises when some of the d#tias/Departments do not get
constructed their buildings from CPWD but want CPWily for maintenance work. This
causes practical problem in sharing of respongbitir poor construction done by other
agency. Most often such defects are not overtdtent. Also this causes imbalance in man
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management in CPWD because Maintenance works esfguimore manpower as compared
to construction. "

1.22The Committee were surprised to note that the mandaf CPWD prohibited them
to took up maintenance of that building which had wt been constructed by CPWD.
While condemning this rigidity, the Committee had esired that maintenance of any
building might not be withheld on account of rulesand if needed such rules might be
suitably amended. But to the utter surprise of theCommittee, CPWD still has strong
reservations to initiate right steps in this directon. The Committee do not approve the
reply of the CPWD that they are facing practical poblems in sharing of responsibility
for poor construction done by other agencies and th causes imbalance in man
management in CPWD because maintenance work requirenore manpower as
compared to construction. The Committee expressedheir displeasure over the
unwillingness on the part of CPWD. During examinaton of this subject, the Committee
were apprised that Ministries/hospitals were gettig their construction work done by
some other agencies because of the specializatidmey were having in that field.
Therefore, the Committee wish to reiterate their edier recommendation for having a
proper and effective co-ordination amongst the corerned agencies, instead of totally
denying undertaking maintenance work. The Committeealso desire to amend the rules

which prohibit them to do the same.

Recommendation (Serial No. 9)

Need to Redeem Image by CPWD

1.23 The Committee had recommended as under:

"The Committee are given to understand by certainisities of the Government of India
and RWAs of Government residential colonies ablbeir tsatisfaction level from the services
/maintenance of CPWD. While the client Ministriesr& not very vocal in criticizing the role
of CPWD but RWAs spared no room in doing so. Mimest were not happy with the
excessive cost estimates, lack of coordinationp@at@bility and delay in execution of
works. RWAs vent their ire towards haughty attitdeCPWD officials, delay, tilt towards
contractors and unavailability and inaccessibitfy CPWD officials. The Committee are
constrained to observe that CPWD, a service remgleniganization should not invite the ire
of its clients in such a way. This will erode the#putation and reputation once damaged
takes a long time to regain. The Committee arehefwiew that officials of CPWD should
think themselves servants of the public rather thair masters. Their non-availability to the
public is not understandable to the Committee. Mammd more dependence on contractors
even for petty work is deplorable. This is addiriggrea to the organization. Mandatory
periodic inspection by AEs are conveniently abamdoand no action or serious view is
taken by CPWD in this regard. There is no coordimabetween CPWD and their civic
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agencies. In such circumstances, the Committeearstrained to hold a view that CPWD
has lost its image badly and unless concrete stepsaken by the Ministry, the 159 years old
premier organization will be lost in oblivion. Tieéore, this necessarily calls for ‘public

relations’ or ‘image’ management by CPWD to redeentost image. Hence the Committee
strongly recommend to follow certain steps by tHND in their maintenance unit to ensure
better customer interface and service delivery.

a) Posting of officials with requisite ‘people fn@ly’ skills in maintenance unit: Posting of
CPWD officials in maintenance area should be dareping in view their ability/capacity to
interact with the public and respond to their reguients in a positive and friendly manner.
Extensive training should be imparted to the EE, akifl JE to enhance their interpersonal
skills and improve motivational levels. (b) Intradu system of periodic preventive
maintenance inspection: In this system, AE, JE fowil and electrical division along with
Additional Director (horticulture) and Section Q#ir (horticulture) should inspect buildings
within their division/ sub division at an intervaf six months and detect buildings which
require repairs, so that annual periodic mainteeaan be done on time. For housing stock,
the Residents Welfare Associations (RWA) could beolved as part of this periodic
preventive maintenance inspection unit. (c) Co+wation between various disciplines while
attending the complaint: To enable effective cowmation between various disciplines of
civil and electrical services, while performing m@nance activity, it is proposed that work
gangs be formed at each service centre comprisinggook charged staff from various
disciplines. The interdisciplinary work gang woufdove together, while attending a
complaint to ensure that all types of complaintse§pective of it being of civil or electrical
nature) are attended to without any delay. (d)obhiction of incentives for better
performance: To improve motivational levels amohg tnaintenance staff, a system of
annual incentives/ rewards could be introduced dest managed service centres. These
service centres and their officer in-charge (JE)usth be judged by the concerned CE in-
charge along with assistance from the SE basedlmwing parameters:

- Physical inspection of cleanliness of buildingsl aarea maintained by the service
centre

- Number of complaints successfully addressed.
- A customer satisfaction index based on sampheyuf clients and residents.

(e) Up gradation of specifications of old buildingstime bound programme for up gradation
of specifications of old construction work of builds should be made and submitted to
Government for obtaining a onetime technical apar@and the requisite budgetary support.
This would enable CPWD to carry out necessary aglajion in form of special repairs and
give better appearance to the building, thus redusubsequent maintenance requirements.
() Creation of a dedicated maintenance unit: Tabdm officers to concentrate on
maintenance activity and improve quality of servaicevided by CPWD, it has an option to
de-link, wherever possible, maintenance from coietitvn activity. Separate maintenance
units should be created with exclusive manpowercentrating only on this activity.
However, these activities should be segregatedirties/divisions where there is large
workload of maintenance activity and work for a agpe unit can be fully justified. A
maintenance unit could be created at division leugb-division level. A division could have
more than one maintenance unit, depending on thetemance workload involved in the
division. Superintendent Engineer in-charge of tirele along with CE in charge should
decide on the number of maintenance units to betexewithin a division. (g) Dependence
on Contractors should be shunned: In order to befhrits lost image, CPWD should evolve
a mechanism where need for private contractor ideibfor minor works. The Committee
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are of the view that name of the Contractor hasimeca synonym to the corruption so every
effort should be made to free the system from thealed evil. In addition, the Officers
concerned should carry out periodic inspectiorhefwork being done by the contractor and
if any deficiency is found with regard to work amdterial, he should be immediately taken
to task. Higher officials of the rank of SE and G&ay also carry out surprise checks in order
to ensure that there is no nexus between the @botrand the officials.(h) Bimonthly
meeting of representatives of RWAs and CPWD officidhe Committee are compelled to
form the opinion that RWAs of Government Colonies @ neglected lot and they have to run
from the pillar to the post to voice their concerhlence, the Committee recommend for
setting up a Grievance Cell in the Directorate tteral to the grievances of RWAs on a
regular basis. They recommend for Institutional@atof mechanism to have bimonthly
meetings between CPWD higher authorities and reptasves of RWAS."

1.24 In its Action Taken Reply, the Ministry haated as follows:

"(a)The transfer & posting Authorities in CPWD haween directed (Para 1 of Annexure-G) to
post CPWD officials in maintenance area, keepingénmv their ability, their capacity to interact
with the public and respond to their request irositpve and friendly manner. Extensive training
is being imparted to various officials in CPWD Thaig Institute to enhance their interpersonal
skill and improve motivational level. A copy of IlBadar showing training topics/courses in
CPWD Regional Training Institute, R.K. Puram, Newelid and CPWD Training Institute,
Ghaziabad is enclosed. The relevant topics/courses as Annexure-ll.(b)The inspection
schedule is given in CPWD maintenance manual. Tpy of relevant portion of the same is
enclosed as Annexure-lll. Nevertheless the recondisién of committee have been taken note
of and the instructions have been issued vide PFaraf Annexure-G as per these
recommendations.(c)With regard to this recommendatof the Parliamentary Standing
Committee, it is submitted that there are large loemof disciplines of work men like plumber,
mason, carpenter, sewer man, electrician, pumpuogerator, lift man etc. Most of the time,
the nature of the work in a complaint pertains e trade only. If all types of workmen will be
deployed simultaneously on a complaint, the work mieother trades, with whom the complaint
do not pertain, shall remain idle and this will sathuge idling of men and increase in cost of
attending each complaint. However, keeping in vib&recommendations, the field units have
been directed to have better co-ordination wheraplaint requires contribution of labour
from more than one trade. In such type of compdaidirections have been issued that AE shall
make sure that the workmen of different tradeslstwdrdinate with each other and go to the
allottees premises at the same time to attendamplaint.. Instructions have been issued as per
Para- 3 of Annexure-G. d) There is already a systé Annual incentive/award for best
managed service centre. Each year, On CPWD daytinJuly, the awards are given for best
employees as per circular attached herewith, (AarexIV). However, the recommendation of
Parliament Standing Committee w.r.t. parameterbeabserved shall be kept in mind while
judging best service centre. Instruction for thenedhas been issued as per Para 4 of Annexure-
G. (e) Ministry of Urban Development may like také a considered decision on the
recommendations keeping in view the budgetary &tiahs for undertaking this exercise in one
go in a financial year and issue necessary dinestadong with proper requisition for preparing
consolidated estimates for according A/A & E/S fgr- gradation of specifications of all
government residential buildings in Delhi under CP\Waintenance. However, it is submitted
that the budgetary support for up-gradation work &lavays been far less than the requirement in
the past even for undertaking up-gradation in phagdgch is the primary cause of dissatisfaction
among the allottees in this respect.

(NThere already exist exclusive maintenance unif3elhi for GPRA’s which are as under —
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Zones- Chief Engineer (NDZ — IIl) and Chief Engineer (XKDI).

Circles — DCC-I, DCC-1V, DCC-VI, DCC-VII, DCEC-VIIDir (Hort.) DR, DCC-XI,
DCC-IX.

Divisions G, Q, S, M, D, J, T, ED-5, ED-9, ED-1M#7, DD(Hort.) Div. 6, ED-11,
ED-13, ECD-3, PVMD, P, V, U, EECD-6, EECD-12,EECBH-gtc. Nevertheless
these recommendations of Parliamentary Standing nditiee have again been
communicated to concerned officers to further gjtieen such exclusive maintenance
units and to remove mixing of maintenance and caoBbn units as per Para-5 of
Annexure-G.

(9) The departmental labour is deployed for minaintenance works for day to day
maintenance works as per the availability. Therghiortage of Department labour due to ban
on recruitment of work charged staff. The contrectbave contributed immensely in the
performance of the department and CPWD do not agitethe view that they are evil.
Nevertheless, these recommendations of the panttamecommittee have been issued to all
officers as per Para-6 of Annexure-G. (h) There aissystem of meeting up to the
Superintending Engineer level with RWA'’s as per APWaintenance manual Para 3.6.4 as
per Chapter 3 of Maintenance Manual copy encloseaefure-V. Chief Engineers have also
been directed to hold meetings with RWAs as per R4 3/1/2012 (W-I11)/Vol.-V/DG/400

dt. 10.07.2013 Annexure-VLI."

Recommendation (Serial No. 11)

Reqgular monitoring of horticulture department in Govt. Residential

Colonies

1.25 The Committee had recommended as under:

"The Committee came to know that generally Mal@afdner’s) do not visit the parks in the
Govt. residential colonies. Contractors dump camsion waste inside the park and it turns to
the breeding grounds for mosquitoes. ThereforeCibimmittee strongly recommend that the
horticulture department should take proactive inlenaintaining the parks and roads in the
residential buildings at regular interval. Therents specified place for the children to play.
The Committee feel that unless there is regularitoong of Gardens and parks by the
senior officers of that Zone, the situation willtnomprove and hence recommend to the
Ministry to ensure the same."”

1.26 In its Action Taken Reply, the Ministry haatstl as under:

"The instructions have been issued as per Pafafmmexure ‘B’ that horticulture wing
officials shall take proactive role in maintainitige parks in the residential colonies at regular
interval and Officer of the rank of SuperintendiBggineer and Executive Engineer shall
also monitor gardens and parks under their jurismic'
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1.27 In pursuance to the recommendations 9 and 11f eshe Committee to take
necessary steps to redeem the lost image of CPWD damegular monitoring of
horticulture department in Government residential colonies, the Ministry has informed
the Committee that necessary instructions have beeissued to all the concerned
authorities. The Director-General is the highest athority in the CPWD and responsible
for entire administration and management. It has ben found out that majority of the
clients are not satisfied by the administration andoutput given by the Department
which were proved when the Committee heard the re@sentatives of RWAs and client
Ministries. Certain steps were directed by this Comittee to improve work atmosphere
in Delhi so as to improve the satisfaction level othe clients. The Committee are
disgusted to find out that the O.M. issued by the Nhistry in this regard also. They are
of the view that Ministry is in habit of issuing OM. to pass its buck. This casual
approach of the Ministry is not acceptable to the @mmittee. They note with anguish
that neither the Ministry nor the CPWD has taken ary concrete action to refurbrish the
lost image of the CPWD. CPWD could have demonstradethis by some action taken in
this regard.

The Committee strongly desire that this negativeattitude of CPWD should
undergo change forthwith. The Committee, desire theMinistry to monitor the action
taken by the authorities of CPWD as per the instrutons issued to them. They further
desire to intimate them regarding the actual outcora thereof.

Recommendation (Serial No. 10)
Sewerage Water Treatment Plant for Horticulture

1.28 The Committee had recommended as under:

"The Committee were informed that there is scaroityvater in the Govt. Bungalows and
Govt., residential colonies due to which HorticudtuDepartment faces difficulties in
irrigating the landscape and watering the plantsee Tommittee have been apprised that
drinking water cannot be used for horticulture msg while unfiltered water can be used.
CPWD have made proposal for usage of unfilterecematr horticulture purpose but have
not got permission till now. The Committee wereoagprised that for beautification of the
landscape and to sort out the shortage of the w8mwerage Treatment Plants (STP) of
capacity 360 KLD with MBBR Technology are being yided for Type-V and Type- VI
Qtrs. at Deen Dayal Upadhaya Marg, New Delhi. Téwycled water is proposed to be used
for horticulture operations and cleaning of Roa8swage Treatment Plant (STP) at Kaka
Nagar residential Area is proposed and Market suigebeing conducted for selecting
suitable technology. In view of the acute shortafj@vater and the benefits of Sewerage
Treatment Plants, the Committee recommend that BeweTreatment Plant should be
installed in other Govt. residential colonies thigbaut the country.”

1.29 In its Action Taken Reply, the Ministigs stated as follows:

"Directions have been issued to all concerned CRM{fioers vide Para-4 of Annexure-B to
explore the feasibility of providing the sewageatmment plant in General Pool Office
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Accommodation as well as in General Pool ResideAtaommodation colony and to use
the recycled water for horticulture operations."

1.30 The Committee are happy to note that dections have been issued by the
Ministry of Urban Development to all concerned CPWD officers to explore the
feasibility of providing the sewage treatment plant in General Pool Office
Accommodation as well as in General Pool Residentidccommodation colony and to
use the recycled water for horticulture operations.The Committee are of the firm view
that exploration & feasibility studies for providing the sewage treatment plant in the
above mentioned colonies should be carried out alhé earliest in a time bound manner

under intimation to the Committee on the quarterlybasis.
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CHAPTER Il

OBSERVATIONS/RECOMMENDATIONS THAT HAVE BEEN ACCEPTE D BY
THE GOVERNMENT

Recommendation (Serial No. 3)

Court Cases

2.1 The Committee observe that the CPWD guidelvi@sh empower JE/AE to carry day to

day inspection to verify all the construction goioig in their locality and to take immediate

steps to stop or demolish the construction arébairtg followed in a true spirit to prevent the

encroachment in the first instance. As a resulprasent 310819 sg. mtr. land is under
encroachment and there are 39 count cases pendirggieus Courts. The Committee feel

that this is a serious issue and requires parti@attantion of the Government. The Ministry

may advise their lawyers to impress upon the Comeotsto give adjournments on flimsy

grounds so as to secure speedy judgments. The Gtaarare of the view that the interest of
the encroacher lies in protracted litigation whettould be resisted with full force. Regarding
Public Premises Eviction of Unauthorized Occupafts 1971, the Committee want to

reiterate their earlier recommendation that Govermimmay consider to fix a time line for

deciding such cases in order to ensure that Unsloup elements do not make use of the
system.

Reply of the Government
2.2 Directions have been issued by MoUD vdea 14 of Annexure Yto Law Ministry to
advise its lawyers to impress upon the Courts ma@fite adjournments on flimsy grounds so
as to secure speedy judgments in court proceedimgsemoval of encroachment on
Govt./CPWD land.

2.3 For comments of the Committee please see paragh no 1.13 of Chapter-1.

Recommendation (Serial No. 4)

Need for a separate budgetary Head for checking unghorized occupation of
Government Colonies

2.4 The Committee observe that there is no sepd&atigetary Head for meeting the
expenses incurred in connection with checking umai#ed occupation of Government land.
The expenditure incurred on activities relatingcteecking of unauthorized occupation is
being charged from the maintenance budget of CPWHs results into fund shortage for
maintenance activities. As a result, both theseasareiz. maintenance and checking
encroachments are gravely affected. ThereforeCtimamittee strongly feel that the Ministry
should create a separate budgetary head for thi@pel and allocate judicious allocations for
the same.
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Reply of the Government

2.5 All possible efforts shall be made for allotihef sufficient budget to CPWD for
meeting expenses incurred in connection with chmeckunauthorized occupation of
Government land in BE 2014-15 keeping in view dethaised by CPWD.

Recommendation (Serial No. 5)
Need For A Fresh Look To Evict Unauthorized Encroabhment In CPWD Colonies

2.6 The Committee further find that the encroachmmarsists on the lands already got
vacated by CPWD with the help of local bodies idahg police. This is an alarming

situation and needs to be curbed. The Committeaatamile out the possibility of a nexus
between officials and encroachers. Hence, they wWanMinistry to thoroughly investigate

the matter and bring the guilty to book and resttihe land under encroachment
expeditiously.

Reply of the Government

2.7 Office Memorandum for constitution of the cortte® for fixing responsibility in respect
of encroachment has already been issued vide NO2®/2-W-II/Vol. VIII/858 dated
15.10.2013 attached @&snexure D. The committee has been asked to submit its rdport
15.12.2013.

Recommendation (Serial No. 6)

MAINTENANCE OF GOVT. BUILDINGS AND GOVT.RESIDENTIAL COLONIES

Need to Rationalize Cost Estimates of its ProjectypCPWD

2.8 The Committee observe that cost estimate gégioundertaken by CPWD is on higher
side as compared to other agencies. In respont#eatcCPWD has clarified that all public
sector construction agencies throughout the couadigpt CPWD standard rates only for
preparing estimates and then they add their mavger it. CPWD being the Government
agency without any commercial interest does not aayg margin itself and hence CPWD
estimates are lower than the other agencies. Hawelwe Committee while taking oral
evidence of the representatives of other Ministsesh as Home Affairs, Human Resource
Development, Commerce, Health and Family Welfard &epartment of Personnel and
Training came to know that cost estimates of ptsjexecuted by CPWD were very high in
comparison to other agencies. Even then they wailehto award these projects to CPWD only
because it being a Government Company. The Comneribenot accept the CPWD version
on the issue. Being the only agency responsiblexecuting various projects of Government
of India, the Committee strongly recommend that @PwWhould prepare correct and cost
effective estimates of the projects lest the cietd not opt for cheaper alternatives.
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Reply of the Government

2.9 With regard to imputation that CPWD estimades very high in comparison to other
agencies, It is submitted that CPWD can offer dJgecomments and take necessary action if
such estimates are provided to CPWD directoratexaminations. On the contrary, CPWD
has been pointed out undue inflations/ inconsisésni the cost estimates of various PSUs
attached within various SFC/EFC memos received tbfori comments. A list of such
comments pertaining to cost estimates of a few n@jgects are given as under:-

i. Clo Dr. Ambedkar National Centre for Social JusbgeM/s. NBCC.
il. Proposal for Renovation, Modernization and Augmimaof training infrastructure by
NPTI.
lii. C/o permanent Campuses of the 10 new NITs by Mis&tn Consultants India Ltd.
iv. C/o Rajsawa Bhawan National Tax Headquarters ot.Gd\ndia for Ministry of Finance
by DRDO.

The copy of comments on above projects are enclas&dnexure ‘E’

It is also submitted that the comparative studyactual cost of construction incurred by
various construction agencies and by CPWD on simntarks/Projects is more relevant than
mere estimates. Such an exercise, if undertakem,reaeal true picture about the cost
effectiveness.

Nevertheless Direction has been Issued to all coede as pePara 3 of Annexure ‘B’ to
prepare cost effective and correct estimates oprallects so that the clients do not opt for
cheaper alternatives in their projects.

2.10 For comments of the Committee please see paragh no 1.16 of Chapter-1.

Recommendation (Serial No. 10)

Sewerage Water Treatment Plant for Horticulture

2.11 The Committee were informed that there & @ty of water in the Govt. Bungalows
and Govt., residential colonies due to which Haiftire Department faces difficulties in
irrigating the landscape and watering the plantsee Tommittee have been apprised that
drinking water cannot be used for horticulture msg while unfiltered water can be used.
CPWD have made proposal for usage of unfilterecematr horticulture purpose but have
not got permission till now. The Committee wereoagprised that for beautification of the
landscape and to sort out the shortage of the w8mwerage Treatment Plants (STP) of
capacity 360 KLD with MBBR Technology are being yided for Type-V and Type- VI
Qtrs. at Deen Dayal Upadhaya Marg, New Delhi. Téwycled water is proposed to be used
for horticulture operations and cleaning of Roa8swage Treatment Plant (STP) at Kaka
Nagar residential Area is proposed and Market suigebeing conducted for selecting
suitable technology. In view of the acute shortafj@vater and the benefits of Sewerage
Treatment Plants, the Committee recommend that BeweTreatment Plant should be
installed in other Govt. residential colonies thigbaut the country.
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Reply of the Government

2.12 Directions have been issued to all concer@8IWD officers videPara-4 of
Annexure-B to explore the feasibility of providing the sewageatment plant in General
Pool Office Accommodation as well as in General IFResidential Accommodation colony
and to use the recycled water for horticulture apens.

2.13  For comments of the Committee please geragraph no 1.30 of Chapter-1.

Recommendation (Serial No. 12)

Utilization of Solar Energy in Govt. buildings

2.14 According to the Maintenance Manual of QPWCPWD will meet energy
requirements for a minimum of 10% of the internghting load (for general lighting) from
renewable energy sources (solar, wind, biomass$,ckls, etc). The Committee have been
apprised by the Ministry that provision for meetiagergy requirements for minimum of
10% of the internal lighting load (for general ligiy) or its equivalent from renewable
energy sources (solar, wind, biomass, fuel cells) étave been made. In this context, the
committee recommend that solar energy panels shbaldnstalled in all Govt. office
buildings and also in Govt. residential coloniesasao reduce the demand for conventional
energy. The Committee also desire the CPWD to makasures like adopting an adequate
comfort range, less air-conditioned areas, dayilighand avoid over-design of the lighting
and air- conditioning systems which would furtheinimize dependence on conventional
source of energy.

Reply of the Government

2.15 Directions have been issued to provide tharSehnel in Central Govt. offices and GPRAS
as perPara-6 of Annexure ‘B’. It is also stated that the above activities ag pf the Green
building norms and the same have been alreadypncated in CPWD Plinth Area Rates 2012.
Copy of the relevant portion of the same is encas\nnexure F.

Recommendation (Serial No. 13)

Updating of technology to avoid delay in executionf projects.

2.16 The Committee have learnt from various clighhistries that invariably there is
delay in execution of projects by CPWD assignethé&n. Moreover, their technology is not
totally updated. The Ministry cited various reasdmsthe delay in projects which are not
directly attributable to CPWD such as delay in appts by local bodies, delay in approvals
by clients, delay in budget allocation, frequenarude of already approved provisions and
specifications by clients during execution of pobjedelay in furnishing land ownership
documents by clients, delay owing to consultantsciviare sometimes engaged by clients
themselves, etc. The Committee, however, not beoyinced with the Ministry’ logic,
strongly recommend for updating of technology use@PWD in execution of their projects
besides involving the client Ministry in each aney step to avoid delays.
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Reply of the Government

2.17 Latest technology including RMC with fly adly, ash bricks, energy efficient glazing,
mechanized construction and project monitoringesyiseétc. are being adopted by CPWD for
its new-projects throughout India. Updating of teclogy used by CPWD in execution of
their projects besides involving the client Minysin each and every step to avoid delays is
being implemented in New-projects of CPWD throughlodia. Training is being imparted
to CPWD officers on latest technology in constraictand use of latest softwares on project
management inhouse as well outside Training courséwlia and Abroad. Directions have
been issued to all concerned officers for updatihgchnology used by CPWD in execution
of their projects besides involving the client /iidtry in each and every steps to avoid delays
as perPara 7 of Annexure ‘B’.

Recommendation (Serial No. 14)

Responsibilities of the Client Ministries

2.18 The Committee observe that besides the comenitmof CPWD towards fulfilling its
duties, Client Ministries also have certain resjahies regarding engineering &
housekeeping maintenance in the Govt. buildingse TGommittee emphasize that the
following matters need to be addressed to by thenClIMinistries for ensuring better
maintenance of the Govt. Buildings:-

1) Air-conditioners should not be installed in tBevernment buildings without certification
from CPWD to effectively manage the situation.

2) False Ceiling should not be disturbed by variagencies handling telephone, cable,
electrical etc., Ministries should ensure thatfdilse ceiling removed for any work is placed
back in position.

3) Different Client Ministries keep a lot of furare in the corridors. Such furniture should be
removed from the corridors.

4) Corridors should be kept neat and clean. Clepagencies engaged by various Ministries
should improve the cleaning.

5) The external area cleaning is also found wardimgyneeds proper attention.

6) Cleaning agencies which are generally puttirg rialba in the toilet shafts should be
dissuaded from doing the same, as it finally ldadsockage of sewer lines.

7) Some of the doors of staircase have been kepéedl These doors need to be opened and
CISF personnel are to be deployed on these doors.

8) Water Supply needs to be improved by NDMC. Ak tValves needs to be checked and
replaced wherever found old. Problem is to be dodet by NDMC only by increasing the
number of hours of supply to meet the extra denasdmmer season.”

Reply of the Government

219 An O.M. has been circulated to all Ministriggpartments conveying these
recommendations of the Standing committee a$pea 1 to 8 of Annexure Y
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CHAPTER 1lI

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT DESIRET O
PURSUE IN VIEW OF THE REPLIES OF THE GOVERNMENT

-Nil-
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CHAPTER IV

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF THE
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE

Recommendation (Serial No. 1)

Need to arrest delay in execution of Projects by GND

4.1 The Committee note that CPWD was conceived to takiempublic works ranging from
irrigation facility and bridges to public housingdagovernment buildings. Over the years the
responsibilities and jurisdiction of CPWD got régakd, however, the basic activity of civil
construction still remains its raison d'étre. Thrgamizational structure and practices have
also evolved largely to address the requirementexefuting these construction projects.
Compliance to envisaged timelines is one of thetnmagortant elements of service delivery.
The Committee observe that an Office Order issuehief Engineer of South Western
Zone dated 1st January, 1980 has defined the toade-gor various activities related to
Planning and execution i.e. 21 months. HoweverGbemittee are unhappy to note that a
large number of projects do not adhere to everethiese frames and there are inordinate
delays in various project related activities. Vasoclients of CPWD examined by the
Committee emphasized the need to arrest delays.Cbmemittee observe that CPWD has
executed 125 major Projects during the last temsyddhe Committee are surprised to note
that out of 125 major projects, information on odly2 projects are available with CPWD.
This clearly reflects the casual approach of CPWmnaintaining data of the projects being
executed by itself. Out of 102 projects the Comemitbbserve that only 46 projects (less than
50%) were got executed in time. 28 projects goaykl for one year, 14 projects got delayed
for two years, 5 projects got delayed for threeryea projects took four years, one project
took five years and one project up to six years dalays in completing the projects in time
is on account of varying reasons, which includeagleh approval of drawings from local
bodies/statutory clearances, delay in finalizawbriunctional requirements by users/clients,
frequent change in scope of the work, non-availgbbf encumbrance free site, non-
availability of budget/funds, local disturbanceadhbweather, sometimes delay in mobilizing
requisite materials/manpower/machinery by the Guamdrs, vacant posts of staff and
officers, etc. Career stagnation of Officers isoasother reason for delay in completion of
the projects. CPWD informed the Committee that €astagnation brings down the morale
of staff/officers which affect their output both terms of quality and efficiency. The
Committee wish to recommend that the clients shbeldonsulted in each and every stage of
drawing so that there remains no scope for freqaleamges in the drawing of the projects. At
the same time they also want that clients, too,ukha@ooperate fully with CPWD in
finalizing the projects in time and do not make eniail changes in the on-going projects. The
Committee also wish to recommend that budget shoatdbe a constraint for the Projects.
However, the Committee are happy to note that thiéhrecent cadre review approved by the
government, the problem of stagnation is likelyb® overcome to a great extent. The
Committee hope that CPWD would implement the rdgdreld cadre review at the earliest
to arrest the shortage of manpower so that theyslala executing the Projects could be
reduced and time-line could be adhered to.
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Reply of the Government

4.2 The instructions have been issued aea 1 of Annexure Bto all concerned CPWD
officers that the clients should be consulted inheand every stage of drawing so that there
remains no scope for frequent changes in the dmawirthe projects. An O.M. has also been
issued by MoUD videgpara 12 of Annexure Y that clients, too, should cooperate fully with
CPWD Iin finalizing the projects in time and do nmoake material changes in the on-going
projects and that the budget should not be a ansfior the Projects. Cadre Review in CPWD
has been implemented and all required steps amggkeken to complete the Project in a
specified time limits.

4.3 For comments of the Committee please see pamf Chapter —I of the Report.

Recommendation (Serial No. 2)

ENCROACHMENT OF GOVT. LAND AND COLONIES

Need for Specially designated manpower for removingncroachment and issues related
thereto

4.4 The Committee had recommended as under:

"As per chapter 10 of the maintenance manual ofR®/D, it is responsible to prevent and
remove unauthorized construction and encroachmendrinear all the Govt. buildings
standing on the land and the land underneath apdrigmant thereto along with the land
under road, parks, toilets, play grounds situatadgovt. colonies come under the
administration of the CPWD. The Committee are a&tnto note that the total area of
Government land under encroachment in all the Statel Union Territories of India has
been increased from 193434.56 sg. mtr. in the mohtMarch, 2013 to 3,10,819 in the
month of August, 2013. Even then the Ministry waaintaining that there was no new
Encroachment. They are surprised to note that timesivly’s reply is based on surmises and
guesstimates and hence caution the Ministry to beemaigilant in future while furnishing
replies to a Parliamentary Committee.

The Committee were informed that there is no spigctesignated manpower/task
force available with CPWD for checking unauthorizeztupation of government land and
vacating the encroached land. The Committee arecanvinced with the reply of the
Ministry. They were given to understand that urthermanual of CPWD, this duty is cast on
the Junior Engineer/Assistant Engineer concernieds hot understood to the Committee
when Junior Engineer and Assistant Engineers arg lshund where from the question of
having no designated work force comes. AE/JE ispss@d to detect and verify the
encroachments within the premises and report tedibrate of Estates. Directorate of Estates
is supposed to cancel the allotment and evict telst and CPWD to demolish the
unauthorized construction. The Committee are of Mleav that if the concerned Junior
Engineer or Assistant Engineer performs his dubiesestly and diligently, then it will
become impossible for the encroachers to lay oiibwernment land. For this they could get
the assistance from RWAs who will report the mattieencroachment JE/AE and the JE/AE
may swing into action forthwith.
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The Committee want RWAS to report such cases a¢dnigst opportunity. They are
of the view that the encroachment should be nigpetthe bud. Encroachments on vacant
land are to be removed by Estate officer undePtliglic Premises Eviction of Unauthorized
Occupants Act 1971 with the police help. All EEBscharge of maintenance are declared as
estate officers under the Public Premises Eviadbdnauthorized Occupants Act 1971. The
Committee are distressed to note that CPWD is eting required assistance in right time to
remove the encroachment from police and local aiiib®. In some cases even after vacating
the land, the encroachers manage to occupy theagaici. The CPWD find hard to have its
own task force to prevent the unauthorized occopa#ind vacate the already encroached
lands on account of limitations of handling Law &der problems. The Committee have
come to know that Government of Delhi has createxuladivisional level Special Task
Force to check encroachment in public land. Thesisdance is being obtained whenever any
new encroachment is noticed. In other cities syple bf special task force does not exist in
line with the Delhi Govt. However, to the utmostmise of the Committee, CPWD is still
satisfied with the existing mechanism and doesreguire any new institutional mechanism
to deal with the menace of encroachment. In viewthef above, the Committee strongly
recommend that CPWD must constitute a Special Faske in all the zones and empower
them with all necessary powers and equipment'srevgnt encroachment and vacate the
already encroached land. For obtaining assistammee the police and local authorities the
Committee strongly recommend to take this mattehéhighest authority and an executive
order might be issued in this regard so that tiemo difficulty for seeking help from the
police and civil authorities. The Committee areaissen to understand that CPWD does not
maintain data regarding encroachment and recovesfe§&sovernment land. They are
surprised that in the absence of data how CPWD awithe to know about the extent of
encroachment. The Committee, therefore, recommiead GPWD should develop its own
data base with regard to encroachment with the dfediedicated staff as early as possible.

The Committee are continuously insisting on theessf fixing Responsibility on the
Officer concerned whose negligence has resulted erncroachment. Even today the
encroachment is taking place otherwise it was mssiple for the Ministry to furnish the
revised figures of area under encroachment to thmarfiittee. But, the Ministry is reticent on
the issue and tries to downplay the entire matyestating that since the encroachment dates
back to 10 to 20 years, it is not possible to fie responsibility. The Committee are not
satisfied with this explanation of the Ministry. @hare of the view that 10 to 20 years period
is not such a long period where concerned officerdd not be identified and located. The
Committee insist that the Ministry should fix regsgibility in those matters after digging the
old cases and if the connivance of officials isvedy a deterrent punishment should be
inflicted. A status report in this regard may bémitted to the Committee within three
months of the presentation of the report. They almmmend that the CPWD should
maintain data regarding action taken in this regard

4.5 In their Action Taken Reply, the Ministry hastated as follows:

"It is submitted that in the month of March 2013Amea of 193434.56Sgm was intimated on
the basis of data available in the directoratehat time by recording a certificate that full
extent Area is being collected from the field fotimas. This encroachment area was in three
cities of Delhi, Mumbai and Sikkim. Copy of the sans enclosed a8nnexure-C. Later
information on encroachment in a few more cities, iKolkata, Cochin, Indore and Shimla
was received from field-formations and in Augustl20the Area of 310819.95 sgm was

intimated with detailsHowever no fresh Encroachment was reported aeas trom details
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of 310819.95 sgm area which was also sent withrépéy. All the encroachment was old
one.The instructions have been issued ydea 2 of Annexure Bto all concerned CPWD
officers to encourage RWAs to report encroachmen€BWD land. Special Task Force in
Delhi has been formed by the Govt of Delhi. Simikesk forces can be constituted in other
states and provided necessary power and resourges\vent and vacate the encroachment.
For taking up this matter at highest level andasstiexecutive order, Action is being taken
separately. Office Memo has been issued to allithuidhl Director Generals of various sub-
regions of CPWD as pgara 2 of Annexure ‘B’ to develop their own data base with regard
to encroachment by deploying dedicated staff aly @@r possible. Office Memorandum for
constitution of the committee for fixing responstlgiin respect of encroachment has already
been issued vide No. 3/1/2012-W-II/Vol. V111/858tdd 15.10.2013 attached Asnexure

D"

4.6  For comments of the Committee please ase 110 of Chapter —I of the Report.

Recommendation (Serial No. 7)

Dual Control of Engineers in Client Organizations

4.7  The Committee also came to know during the evadence of the representatives of
the Ministry of Home Affairs that major repairs améintenance of North Block are done by
CPWD themselves without consulting them regardiogoa plan of maintenance for the
coming years. As such, the CPWD does not keep tinestry in loop with regard to repairs
and the maintenance. The Committee have been egdprithat engineers of C.P.W.D. are
not answerable or not under the control of cliemgaaizations. The Committee have been
given to understand by CPWD that technical contblengineers under the hospital
authorities or client organizations are administedy infeasible and undesirable as a number
of administrative, technical and financial issues imvolved. However, the Committee are
not convinced with the view of the Ministry that st@f the issues are sorted out during the
weekly meetings/rounds taken jointly with hospigalthorities. Therefore, the Committee
strongly recommend that CPWD Executive engineewulshbe placed on the strength of
hospital staff /Ministry concerned on the patteftieachnical posting of engineers in army
infantry battalions. Confidential reports of thesficers should be written by both
administrative as well as technical Heads viz., iM&dSuperintendent of the Hospital and
their superior officer in CPWD. This will ensurettes interface of CPWD  engineers and
client Ministries to arrest delays in executing twerks and accountability of CPWD
engineers.

Reply of the Government

4.8 CPWD like all other government departments/anizations follows, on mandatory
basis, Performance appraisal reporting systemuled in this regard framed by Department of
personnel & Training, Govt of India. It prima fa@ppears infeasible that performance of a few
officers (who work, inter alia, for hospital mainence) out of the total in the same category is
appraised by adopting a different system. In aNegopment departments /organizations, the
reporting and reviewing of performance are donestygerior officials of that organization. If
client organization desires to have control, thieaytcan have deputation/ en-cadre posts of
CPWD officers with them.

4.9 For comments of the Committee please seelpa®aof Chapter —I of the Report.
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Recommendation (Serial No. 8)

Need of Single Unified Agency for construction anghaintenance of

Hospitals

4.10 The Committee have been apprised of thesst#tmaintenance of hospital buildings
like RML hospital, Safdarjung hospital, Lady Hargitedical College, Kalawati Saran,
CGHS wellbeing centres maintained by CPWD in teoh&ngineering maintenance and
housekeeping maintenance. The Committee have akso informed about the problems in
the Govt. hospitals e.g. broken taps in the tqilsteortage of water, chocking of sewer,
leakage etc. The Committee were also enlightenat ith Govt. hospitals interruption to
various services is frequently being caused by rotmgencies which are engaged for
construction of new buildings by the Ministry of &th & Family Welfare. It is observed by
the Committee that in the last few years, there heen addition of new buildings in the
various Hospital campuses (like PGIMER in RML HadahiVMCC & SIC in Safdarjung
Hospital). The sewerage disposal of these new ibgidis also connected to existing
sewerage system maintained by the CPWD. This leadscasional overflow of main sewer
line. CPWD is facing problems from users as thegwhwastes like cloth, refuse, cotton, etc.
direct into the toilet, gully taps etc. resultimgthe choking of sewer lines etc. Therefore, the
Committee are of firm view that there should be amefied agency responsible for
construction and maintenance of Govt. buildingsytGHospitals and residential colonies. In
case of more than one agency being involved incthrestruction and maintenance works
there is an urgent need to have a proper and #embordination amongst all such agencies.
The Committee are surprised to note that manuaC®BWD prohibits them to take up
maintenance of that building which has not beersttanted by CPWD. The Committee feel
that this rigidity will affect the maintenance waaskd thereby hurting a common man. Hence,
the Committee want the Ministry to ensure that nesiance of any building may not be
withheld on account of rules and if there is a needh rules may be suitably amended.

Reply of the Government

4.11 a) Directions have been issued by MoUD vdea 11 of Annexure Y that there
should be one unified agency responsible for cang8tm and maintenance of Govt.
buildings, Govt. Hospitals and residential coloraesl in case of more than one agency being
involved in the con Direction have been issued U@ videpara 11 of Annexure Y that
there should be one unified agency responsible ctmstruction and maintenance of
government buildings, Govt. hospitals and resi@twetlonies.

b) CPWD has a mandate to undertake constructioaintenance etc. of all
government buildings of various Ministries/ Depagtits of Govt of India. CPWD is bound
to do the same as per GFR 126. The various MiesstDepartments who do not have a
construction wing of their own are bound to getirttednstruction works get done from
CPWD. Such a situation arises when some of the d#tias/Departments do not get
constructed their buildings from CPWD but want CPWly for maintenance work. This
causes practical problem in sharing of respongbitir poor construction done by other
agency. Most often such defects are not overtdtent. Also this causes imbalance in man
management in CPWD because Maintenance works esfguimore manpower as compared
to construction.

4.12 For comments of the Committee please seelpal of Chapter —I of the Report.
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Recommendation (Serial No. 9)

Need to Redeem Image by CPWD

4.13 The Committee are given to understand byareiinistries of the Government of
India and RWAs of Government residential colonibsu their satisfaction level from the
services /maintenance of CPWD. While the client istires were not very vocal in
criticizing the role of CPWD but RWAs spared no moan doing so. Ministries were not
happy with the excessive cost estimates, lack ofdionation, accountability and delay in
execution of works. RWAs vent their ire towards diaty attitude of CPWD officials, delay,
tilt towards contractors and unavailability and doessibility of CPWD officials. The
Committee are constrained to observe that CPWIEnace rendering organization should
not invite the ire of its clients in such a way.iglill erode their reputation and reputation
once damaged takes a long time to regain. The Ctueerare of the view that officials of
CPWD should think themselves servants of the pulaliber than their masters. Their non-
availability to the public is not understandablelie Committee. More and more dependence
on contractors even for petty work is deplorableisTis adding stigma to the organization.
Mandatory periodic inspection by AEs are convemyeabandoned and no action or serious
view is taken by CPWD in this regard. There is wordination between CPWD and their
civic agencies. In such circumstances, the Comeniéte constrained to hold a view that
CPWD has lost its image badly and unless conctefis sare taken by the Ministry, the 159
years old premier organization will be lost in @bn. Therefore, this necessarily calls for
‘public relations’ or ‘image’ management by CPWD redeem its lost image. Hence the
Committee strongly recommend to follow certain stéy the CPWD in their maintenance
unit to ensure better customer interface and seativery.

a) Posting of officials with requisite ‘people fn@ly’ skills in maintenance unit: Posting of
CPWD officials in maintenance area should be dareping in view their ability/capacity to
interact with the public and respond to their regients in a positive and friendly manner.
Extensive training should be imparted to the EE, akifl JE to enhance their interpersonal
skills and improve motivational levels.

b) Introduce system of periodic preventive maint@eainspection: In this system, AE, JE
from civil and electrical division along with Addnal Director (horticulture) and Section

Officer (horticulture) should inspect buildings it their division/ sub division at an

interval of six months and detect buildings whi@guire repairs, so that annual periodic
maintenance can be done on time. For housing stbekResidents Welfare Associations
(RWA) could be involved as part of this periodieypentive maintenance inspection unit.

c) Co-ordination between various disciplines whaending the complaint: To enable
effective co-ordination between various disciplirgscivil and electrical services, while
performing maintenance activity, it is proposedt twark gangs be formed at each service
centre comprising of work charged staff from vasalisciplines. The interdisciplinary work
gang would move together, while attending a complia ensure that all types of complaints
(irrespective of it being of civil or electrical tuge) ae attended to without any delay.

d) Introduction of incentives for better performando improve motivational levels among
the maintenance staff, a system of annual incesitiv@vards could be introduced for best
managed service centres. These service centreshamdofficer in-charge (JE) should be
judged by the concerned CE in-charge along witist@sxe from the SE based on following
parameters:
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- Physical inspection of cleanliness of buildingsl aarea maintained by the service
centre

- Number of complaints successfully addressed.
- A customer satisfaction index based on samphleyuf clients and residents.

e) Up gradation of specifications of old buildingstime bound programme for up gradation
of specifications of old construction work of burlds should be made and submitted to
Government for obtaining a onetime technical apgr@nd the requisite budgetary support.
This would enable CPWD to carry out necessary @gajion in form of special repairs and
give better appearance to the building, thus redusubsequent maintenance requirements.

f) Creation of a dedicated maintenance unit: Tdonafficers to concentrate on maintenance
activity and improve quality of service provided BPWD, it has an option to de-link,
wherever possible, maintenance from constructiotivigc Separate maintenance units
should be created with exclusive manpower concemgyanly on this activity. However,
these activities should be segregated in circleisidns where there is large workload of
maintenance activity and work for a separate uauit loe fully justified. A maintenance unit
could be created at division level/ sub-divisiomwele A division could have more than one
maintenance unit, depending on the maintenance leawkinvolved in the division.
Superintendent Engineer in-charge of the circlea@hith CE in charge should decide on the
number of maintenance units to be created wittdivigion.

g) Dependence on Contractors should be shunnextdér to refurbish its lost image, CPWD
should evolve a mechanism where need for privatéractor is not felt for minor works. The
Committee are of the view that name of the Contrattas become a synonym to the
corruption so every effort should be made to fiee $ystem from the so called evil. In
addition, the Officers concerned should carry eeriqalic inspection of the work being done
by the contractor and if any deficiency is foundhaiegard to work and material, he should
be immediately taken to task. Higher officials loé rank of SE and CEs may also carry out
surprise checks in order to ensure that there imiexus between the contractor and the
officials.

h) Bimonthly meeting of representatives of RWAs &RWD officials :

The Committee are compelled to form the opiniont BRM/As of Government Colonies are a
neglected lot and they have to run from the pidathe post to voice their concerns. Hence,
the Committee recommend for setting up a Griev&@alkin the Directorate to attend to the
grievances of RWAs on a regular basis. They recamimfr Institutionalization of
mechanism to have bimonthly meetings between CPWDBheh authorities and
representatives of RWAs.

Reply of the Government

4.14 (a)The transfer & posting Authorities in CPWHave been directedPara 1 of
Annexure-G) to post CPWD officials in maintenance area, kegpm view their ability,
their capacity to interact with the public and r@sg to their request in a positive and friendly
manner. Extensive training is being imparted taowe officials in CPWD Training Institute
to enhance their interpersonal skill and improvetivational level. A copy of Calendar
showing training topics/courses in CPWD Regionaifing Institute, R.K. Puram, New
Delhi and CPWD Training Institute, Ghaziabad islesed. The relevant topics/courses are
asAnnexure-I| .
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(b)The inspection schedule is given in CPWD maiatee manual. The copy of relevant
portion of the same is enclosed Asnexure-lll . Nevertheless the recommendation of
committee have been taken note of and the instngthave been issued viékara 2 of
Annexure-G as per these recommendations.

(c) With regard to this recommendation of the Rankentary Standing Committee, it is
submitted that there are large number of disciplioé work men like plumber, mason,
carpenter, sewer man, electrician, pump/motor @peraft man etc. Most of the time, the
nature of the work in a complaint pertains to araelé only. If all types of workmen will be
deployed simultaneously on a complaint, the worknnoé other trades, with whom the
complaint do not pertain, shall remain idle ands thiill cause huge idling of men and
increase in cost of attending each complaint. Hane keeping in view the
recommendations, the field units have been direttelave better co-ordination where a
complaint requires contribution of labour from matean one trade. In such type of
complaints, directions have been issued that AHI shake sure that the workmen of
different trades shall coordinate with each othwet go to the allottees premises at the same
time to attend the complaint.. Instructions hagerbissued as pBara- 3 of Annexure-G

d) There is already a system of Annual incentivefaor best managed service centre.
Each year, On CPWD day on 12th July, the awardsgamen for best employees as per
circular attached herewith, (Annexure —IV). Howevilre recommendation of Parliament
Standing Committee w.r.t. parameters to be obseshial be kept in mind while judging best
service centre. Instruction for the same has besred as pd?ara 4 of Annexure-G

(e) Ministry of Urban Development may like to take considered decision on the
recommendations keeping in view the budgetary éitiahs for undertaking this exercise in
one go in a financial year and issue necessarygtiiress along with proper requisition for
preparing consolidated estimates for according &/B/S for up- gradation of specifications
of all government residential buildings in Delhiden CPWD maintenance. However, it is
submitted that the budgetary support for up-gradgatvork has always been far less than the
requirement in the past even for undertaking uglagian in phases which is the primary
cause of dissatisfaction among the allottees mréspect.

(NThere already exist exclusive maintenance unit3elhi for GPRA’s which are as under —
Zones- Chief Engineer (NDZ — III) and Chief Engineer (XDI).

Circles — DCC-I, DCC-1V, DCC-VI, DCC-VII, DCEC-VII. Dir (Hbrt.) DR, DCC-XI,
DCC-IX.

Divisions G, Q, S, M, D, J, T, ED-5, ED-9, ED-10, ED-17, [Moft.) Div. 6, ED-11,
ED-13, ECD-3, PVMD, P, V, U, EECD-6, EECD-12,EECBH-gtc. Nevertheless
these recommendations of Parliamentary Standing nditiee have again been
communicated to concerned officers to further gjtieen such exclusive maintenance
units and to remove mixing of maintenance and caogbn units as pePara-5 of
Annexure-G.

(9) The departmental labour is deployed for minaintenance works for day to day
maintenance works as per the availability. Therghiortage of Department labour due to ban
on recruitment of work charged staff. The contrextbave contributed immensely in the
performance of the department and CPWD do not agittethe view that they are evil.
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Nevertheless, these recommendations of the pamigamecommittee have been issued to all
officers as pePara-6 of Annexure-G

(h) There is a system of meeting up to the Supandihg Engineer level with RWA'’s as
per CPWD maintenance manual Para 3.6.4 as per &€hamf Maintenance Manual copy
enclosedAnnexure-V. Chief Engineers have also been directed to haedtimgs with RWAs
as per OM No. 3/1/2012 (W-I11)/Vol.-V/DG/400 dt. 87.2013Annexure-VI.

Recommendation (Serial No. 11)

Reqular monitoring of horticulture department in Govt. Residential

Colonies

4.15 The Committee came to know that geneMHtyi's (Gardner’s) do not visit the parks
in the Govt. residential colonies. Contractors dwuopstruction waste inside the park and it
turns to the breeding grounds for mosquitoes. Taerethe Committee strongly recommend
that the horticulture department should take pigacble in maintaining the parks and roads
in the residential buildings at regular intervahefe is no specified place for the children to
play. The Committee feel that unless there is @guonitoring of Gardens and parks by the
senior officers of that Zone, the situation willtnmmprove and hence recommend to the
Ministry to ensure the same.

Reply of the Government

4.16 The instructions have been issued asPpea 5 of Annexure ‘B’ that horticulture
wing officials shall take proactive role in maimteag the parks in the residential colonies at
regular interval and Officer of the rank of Supe&mding Engineer and Executive Engineer
shall also monitor gardens and parks under thasdiction

4.17 For comments of the Committee please see pgraph no 1.27 of Chapter-1.
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CHAPTER V

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES O F THE
GOVERNMENT ARE STILL AWAITED

Nil
NEW DELHI;
SHARAD YADAV
February, 2014 Chairman,
Magha, 1935 (Saka) Standing Committee on Urban Development
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ANNEXURE -I

MINUTES OF THE SEVENTH SITTING OF THE COMMITTEE HE LD ON
WEDNESDAY,12 FEBRUARY, 2014

The Committee sat from 1500 hrs. to 1600 hrs. im@ittee Room ‘C’ Parliament House

Annexe, New Delhi.

PRESENT
Shri Sharad Yadav -  Chairman
MEMBERS
LOK SABHA
2. Shri Anant Gangaram Geete
3. Shri Kailash Joshi
4. Shri Bapi Raju Kanumuru
5. Shri Mohinder Singh Kaypee
6. Shri Ramesh Kumar
7. Shri Ratan Singh
8. Shri Prasun Banerjee
RAJYA SABHA
9. Shri Anil Desai
10. Md. Nadimul Haque
11. Dr. Chandan Mitra
12. Shri Pyarimohan Mohapatra
13. Shri Khekiho Zhimomi
SECRETARIAT
1. Shri R.K. Jain - Joint Secretary
2. Shri D.S. Malha - Director
3. Smt. J. M. Sinha - Deputy Secretary
4, Smt. K. Rangamani N.- Under Secretary
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2. At the outset, the Chairman welcomed the Memteetke sitting of the Committee.
The Committee then took up for consideration theftdrAction Taken Report on “Role of
Central Public Works Department (C.P.W.D.) in chegkunauthorized occupation of
government land and colonies and evaluation ofrthg@rformance in maintaining
Government buildings” of the Ministry of Urban Déwement. After deliberations, the

Committee adopted all the report unanimously wittemy change.

3 . *kkk *kkk *kkkk *kkkk
4 . *kk*k *kkkk *kkkk *kkkk
kkkkkk *kkkk *kkkk *kkkkkk
*kkkkk *kkkk *kkkk *kkkkkk
7 . kkkkkk *kkkk *kkkk *kkkkkk

The Committee then adjourned.

**** these portions do not relate to the report
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ANNEXURE -l

[Vide para 4 of the Introduction]

ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON T HE
RECOMMENDATIONS/ OBSERVATIONS CONTAINED IN THE TWEN TY SIXTH
REPORT OF THE STANDING COMMITTEE ON URBAN DEVELOPLM ENT
(FIFTEENTH LOK SABHA)

l. Total number of recommendations 14

Il. Recommendations/Observations which have been accegt
by the Government: 08

Recommendation Nos. 3,4,5,6,10,12,13,14

Percentage to total recommendations (57.14%)

I"l. Recommendations/Observations which the Committee dwoot
desire to pursue in view of Government’s replies:

Recommendation Nos.Nil

Percentage to total recommendations (0%)

V. Recommendations/Observations in respect of which pées of
the Government have not been accepted by the Comnaé:

Recommendation No. 1,2, 7,8,9 & 11 (6)
Percentage to total recommendations (42.86%)
V. Recommendations/Observations in respect of whichrfal
replies of the Government are still awaited:
-Nil-
Percentage to total recommendations (%)
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